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3.A*. No. 1231/95
OatB of) decision 14.3.96

t.LaRahini 3uan,inathan, n8n.ber (3)Han'bie Smt.Lakahini auaminaana,,,

1, In the matter of

Shri Man Jhar
c/n Sh.Nathu am

R/o 58/B-1, Chotta More Ban,
Railuay Colony, delhi

2  Shri Arun Kumar

■  Ha.a SaaaL.
Railway Colony, Celni.

(By Adv/ocata Shri S.K.iauhnay )
Vs.

1  Union of India trrough Genl.f^lanagar
*  Northern Railway, Baroaa House,

New Ualhi.

2  Uivisional Rly.flanager,
•  n". NSU ualhl.

3, divisional Personnel Jfficcr
Northern Railway,
□ .R.fl.Offica, Neu delhi.

(By Advocate Shri R.L.uhauan )

., . Applic ants

... Respondenta

n R g £ R (iJHALi

(Bon*ble 3mt.Lakshmi Suaininathan, Me ber (3)
The main griavanca af tha aoollcantSin this

applicatian uaa .agarbing/t^lpaT^l-mant af appiiP-t No.2
pn compaaaianata grounds an ratirament of hia r.th.1,
applicant No.1, an mabical grounbs u.a.f. 17.3.1993. T*»
raspanb = nt3 haaa filab thair raply in uhich thay haw
submitted that applicant Na.2 has since been isauab
notica oatBQ 4.6.96(Ann.R.2) 'oy uhich ha has baan
for tha post of Enquiry and Raseruation Clark on
pompassionata grpunds. Shri S auhne y, laarnab counsal for
tha applicant confirms that tha applicant has since Paw.
appointed to this port follouing tha oroer of 4.6.96.



If
2, In the abo\/B circumstances, the relief prajed fo
in para bCD to appoint applicant Na.2 on compassionate
grounds do longer survioes.

3. Rsgarding tha prayar in para 8(ii) af tha application,
the learned counsel for the applicant eubreits that no
further representation hae been eade to the respondents
in respect of regularisation of the Reiluey quarter uhich
uas allotted to the father after 4.6,96 i.e. the date of
appoincnent of appiicant No.2 on compass ■-onate grounds.
4. The other reliefs prayed for in para 8(iii) to (ui)
uould depend on the decision uhich ie yet to be taken by
the respondents, in case apolicant makes a representation
as mentionad aboue for regularisauon of the quarter.In
the facts and circumstances of toe case,it is oonaiderad
premature and, therefore, unnecessary td make any
com.ants at this stage on these reliefs.
5. In the above facts and ciroumatancBa of the case,
this o.a. is disposed of with the foi;ouing direction.!-

(i) The applicants may immediately submit arapresontation to the respondants giving alj
details, far their consideratim and ragularisatian
af the quarter NJ.58/B-1, Chhata ilore aarai,KaiL ay
Colony in the name of applicant .No.2, consequ nt
upon his appointment on compassionate grounds to
the post of inquiry and Reservation Clerk following
the notice aated 4.6.96. The respondents shallconsider this representation in accordance ui^ tterUlL and pass a reasoned and speaking ordt.r thereon
unuer intimation to the appiicant within ^
of three mo/i.ths fron the daee of receiptrepresentation.

6. No order as to costs. -

(Smt. Lakshmi owaininachan)
I'lember \,j)


